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Village in which property is the Govt. Servant of acquisition and name with details from whom
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Statement of Immovable Property *on First Appointment/for the Year: - 20/2 ~ 20 /)2
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Name of District, Sub- Name and Details of Property Present Value If not in own name, state | How acquired? Whether | Annual Income
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Village in which property is |  ,ther Building his/her relationship to the | mortgage, inheritance,
situated Govt. Servant gift or otherwise with

date of acquisition and
name with details from
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Note-  The declaration form is required to be filled in and submitted by every Judicial Officer in services under rule 19(1) of Chhattisgarh Civil " HELEY s 990 3
Services (conduct) rules, 1965 on First Appointment and thereafter at the interval of every 12 months giving particulars of all immovable TR (SO aw

property owned, acquired or inherited by him or held by him on lease or mortgage, either in his own name or in the name of any member o his
family or in the name of any other member




